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Plan to doulile Power Production

348. SHRI M. RAM GOPAL 
HEDDY:

SHRI HARGOVINd  VERMA:
WiU the Minister of ENERGY be 

pleased to stale:

(a) whether Goveniment have pre
pared any plan to double power pro-

 ̂ cluction in the country; and
(b ) if so, the main features thereof?
THE MINISTER OF ENERGY (SHRI 

P. RAMACHANDRAN): (a) and (b). 
The Government has not prepared any 
plan, to double power production in the 
country within a specific time frame. 
However, a tentative programme has 
been prepared for augmenting generat
ing capacity during the next 5 years 
based on the projections of Tenth An
nual Power Survey. The demand pro
jections of the Tenth Annual Power 
Survey and the corresponding require
ments of installed generating capacity 
would have to be reviewed in the light 

#of the strategy to be adopted for over
all economic development. The nsain 

 ̂ thrust of the Government’s future pro
gramme will be to accelerate the power 
development by doubling the existing 
generating capacity in about seven 
years.

Film Censorship Machinery

349. SHRI M. RAM GOPAL REDDY: 
' Will the Minister of INFORMATION 

a n d  BROADCASTING be pleased to 
state:

(a) whether film censorship ma
chinery is still in the hands of bureau
crats and the Government has been 
urged to completely divorce it from 
Governmental authority and equip 
it with professionals; and

(b) if so, the reaction o f the Gov
ernment thereon?

THE MINISTER OF INFORMATION 
AND BROADCASTING (SHRI L. K. 
ADVANI): (a) and <b). It is not a 
fact that the film censorship machinery 
is in the hands o f bureaucrats. In 
accordance with the provisions o f the 
Cinematograph Act, 1952 and the rules 
made thereunder, all films presented 
for censorship are dealt with by the 
prescribed authority after they are 
seen by examining conunittes and, in 
some cases, by revising committees of 
the Board of Film Censors which con* 
sist predominantly of non-offlcials.

A suggestion to the effect that cen
sorship activity should be completely 
divorced from Governmental authori
ty has been seen. Consistent with 
Government’s responsibility in the 
matter of films, this proposal is not ac
ceptable.
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Contracts for Purchase of Ships/Sea 
Vessels with tlie Foreign 

A fu u facturers

351. SHRI L. l ; KAPOOR: WiU the 
Minister o f SHIPPING AND TRANS
PORT be pleased to state:

(a ) whether Government have en
tered into any contract w ith the 
foreign manufacturers o f sea going 
vessels or their agents for purchase o f 
ships/sea - vessels;

(b ) i f  so, the value o f each sh ip / 
vessel in terms o f foreign exchange 
and Indian currency;

(c ) the names of contracting par
ties*

(d ) the terms and conditions of-<ie- 
livery o f such ships/vessels to India;

(e ) tonnage and draught o f each
vessels/ships; and ^

( f )  amount o f  commission, if any, 
agreed to be paid together with the' 
name and addressees o f  parties?

THE ’  MINISTER OF STATE IN 
CHARGE OF THE MINISTRY OP* 
SHIPPING A N P TRANSPORT (SHRI 
CHAND R A M ): (a) No. Sir. Ouly 
shipping companies conclude contracts 
with shipyards for  purchase of ships.

(b ) to (f ) . Do not arise.

Posting o f PersonnAl o f A ll India 
Services

352. SHRI L. L. KAPOOR: W ill the 
Minister o f HOME AFFAIRS be pleas
ed to state:

(a) whether Government have re
ceived any representation from  any 
quarter that the personnel o f All 
India Services viz. IAS and IPS 
should tiot be allowed to w ork conti
nuously for the Union Governm ent for 
m ore than five years at a time;

(b ) whether there has also been d c^  
mand that IA S /IP s  personnel should 
invariably be sent back to the respee^ 
tive parent States; and

(c ) if so, the reaction o f  Govern
ment?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAL): (a), 
and (b ). No, Sir.

(c) Does not arise.

Officers o f the IAS, IPS and other 
organised Central Group *A* Seirvices^ 
hold posts o f and above the level of 
Under Secretary at the Centre for 
fixed tenures and ordinarily revert to 
their respective cadres on  the expiry 
o f their tenures. In individual cases,




